
BEFORE THÞ NATIONAL GREEN TRIBUNAL
SOUTHÊRN ZONE AT CHENNAI

O.A No. 178 of 2023

Between
Cuddalore District Growth of Consumer

Protection Society,
Rep. by its General Secretary K.S.Sethu,
No.66, 4tt Street, Thiruppanampakkam,
Ka-laiyur Post, Cuddalore Taluk & District. ..Applicant

-Vs-

The District Collector,
Gundusalai Road, Alpet,
Manjakupparn, Cuddalore - 607 001

& 7 Others. Respondents

REPLY AFFIDAVIT FILED 8TH RESPONDENT WITH ANNEXT'RE

It is certified that the above documents are true copies of the originals.
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Board
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8 3r /ro /2023 Invoice raised by the IOCL 29

COUNSEL FOR THE 8TH RESPONDENT
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BEFORE THE NATIONAL GREEN TRIBUNAL SOUNTERN ZONE

AT CHENNAI

l

O.A. No L78 of 2023

Cuddalore District Growth of Consumer
Protection Society, rep. by its
General Secretary, K.S.Sethu,

No.66, 4ü Street, Thiruppanampakkam,
Kalaiyur Post, Cuddalore Taluk & District

Vs

1. The District Collector .

Gundusalai Road, Alpet,
Manjakuppâffi, Cuddalore 607001

2. The Revenue Divisional Officer,
Cuddalore Division,

Cuddalore 607001

3. The Tamil Nadu Pollution Control Board,

Rep. by its Joint Commissioner,

No.25, Developed Plots, Thuvakudy
Trichy.620015.

4. The District Environmental Engineer,

Tamil Nadu Pollution Control Board,

Plot No.A-3, SIPCOT Industrial Complex

Kudikadu, Cuddalore 607005.

5. The District Officer,
Fire and Rescue Services

Cuddalore.

6. The Tahsildhar,

Cuddalore Taluk,

Beach Road, Cuddalore 607001.

:: Applicant
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7. Indian Oil Corporation Limited,
Rep. by its Divisional Manager,

Trichy Divisional office,
Triveni 3d floor, B-35, Shastri Road,

Thillai Nagar, Trichy 620018.

B. Azhganathan

S/o.Krishnamoorthy
No.1, Azhgappa Nagar, Manjakuppam
Cuddalore 607 001. Respondents

REPLY AFFIDAVIT FILED BY 8th RESPONDENT

I, Azhganathan, son of Krishnamoorthy, Hindu, aged about 58

years, residing at No.1, Azhagapa Nagar, Manjakuppâffi, Cuddalore

607101 now come down to Chennai do hereby solemnly affirm and

sincerely state as follows:

1. I state that I am the Bth respondent herein and as such I am well

acquainted with the facts of the case.

2. I have read the Memorandum of Application filed by the

applicant and I do not admit any of the allegations contained therein

except those that are specifically admitted herein..

3. I submit that the Oil Company, the 7th respondent herein

inviting application to establish retail outlet of petrol bunk within'5 KM

from Thirupapulliyur in S.H.13B ( Karaiyera Vittakuppam) in Cuddalore

Revenue District. As per tlre notification of the Oit Company, the location

of the retail outlet would be situated in SH.13B within 5 Km from
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Thirupapulliyur. I have applied for the said area by obtaining lease from

the 3'd pafty comprised in Survey No.224Ll4 Ward No.7, Block No.38 of

Thirupappuliyur Village, Cuddalore Taluk and District. Most of the lands

situated in the SH 138 are belonged to temple (temple under the control

of H.R. & C.E.) and only few lands alone with the private individuals.

Hence I have obtained this land for lease from private individuals and

applied for the Dealership of petrol bunk under OBC category. Theré is no

petrol bunk in and around 8 Kilometers of this area. Hence the Oil

Company for the need of pubic in that locality intent to establish retail

outlet in that area.

4. I state that I was selected and after due inspection of the site,

the Oil Company permitted to proceed to establish the petrol bunk. As

per the provisions of the petroleum Rules, No Objection Ceftificates are

to be obtained from the Fire Service Department, Tamil Nadu Poilut¡on

Control Board and District Collector. The Tamil Nadu Pollution Control

Board has issued a consent letter dated 04.08.2023 taking into

consideration of the guidelines issued by the Central Pollution Control

Board pursuant to the direction issued by the Hon'ble National Green

Tribunal in O.A.No. 86 of 2019 dated 18.01.2019. In the said letter it has

been clearly stated that the distance between the school building and

proposed retail out let dispensing unit location is 39 meters and from the
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School gate it is 33 meters. Hence there is no impediment to establish

the retail outlet in the proposed site.

5. W¡th regard to the averments stated in paragraph 9 of the

application are denied as incorrect. The distance between the proposed

petrol bunk and the schooi buitding would be 39 meters, the said distance

is within the parameter of guidelines issued by the Central Pollution

Control Board (CPCB).

6. With regards to the averments stated in paragraph 7 of the

application, it is submitted that all the statutory authority are strictly

followed the guidelines issued by the Central Pollution Control Board

(cPcB).

7. The averments stated in paragraph B of the application are

denied as ¡ncorrect. The applicant shall strict proof of same. The entire

episode is made under the instigation of one Mr.Purushothuman Naidu

who had applied for petrol bunk retail outlet for the location within

Cuddalore Corporation limit, the site identified by him is within 60 meters

from this respondent's location. His application was rejected by the Oil

Company, H. was directed to opt for alternative sites. On that motive

only the said Purushothuman Naidu instructed the applicant and file the

present O.A. with frivolous grounds.
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8. W¡th regards to averments stated in the grounds of application,

¡t is submitted that all the statutory Authorities have inspected the

location and issued No Objection Certificates by imposing various

conditions by strictly following the guidelines issued by the Central

Pollution Control Board. As per the guidelines 30 meters distance is

sufficient between the School and petrol bunk retail outlet. In the

present locality there is no petrol bunk in and around 8 kilometers from

this location. The Oil Company issued notification to establish the petrol

bunk outlet in this localiÇ for the need of public. Furthermore most of the

lands in SH.138 are owned by the temple authority and very few lands

are available from the private individuals. Hence this responclent

constraint to identify this location by obtaining lease from the owner of

the land and there is no other alternative land is available in SH.138. The

petrol bunk also commissioned on 31.10.2023.

It is therefore prayed that this Hon'ble Couft may be pleased to

dismiss the above Original Application and thus render justice.

Solemnlv affirmed at Chennai
On this in. +uday of February
2024 and signed his name in
My presence. Before me,

yat^(q-ffi>leotr
Advocate, Chennai.
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Gìunq¡eir

Survey,No.2241/4, Warcl No.3, Block No.58, Thirupapulii,ur(Village)
Cuddalore Taluk & District oairp qgoøerrflu5lsir Indian Oil Corporation Petrol bunk
q$u:pnæ .srorr¡6øùuuq6n6fi Su$gjìoor 07.12.2022 etairEr æL_glnir
o-gofioneuúustgleua:n, 916.G,e!gu(!o6Lb oaiiuel¡neb ÐJu-J6rl Glou'l,luuúr--gl.

egûq 6leúu-rùuLL- @uÉ6ìob Indian Oil Corporation eniruræ Class A-20 KL and
Class B-20 KL GtuLGrynaluù Glun6oir Þ6õUdtÞ GìpnLçuloi: Gsr.óløO ollfiuaror
Gleuiergfr6 $uorøuruq(ro)Ldúqùumîçi ÕJ6ìDp GBnebdìalqqþår u:nGtgrrq¡ panL-qLb

@obøoou 6I6üt Gìg¡rflerfìçigt dþæoirL- ¡dìuþgolørgE¡ti;qo;ú ui@ .slÉoJlrouJ
euprúæùuSdìpO.

Élutligiøløræoir

l. rúoSgúuLL CIÐ[ gaopufìcnrflldì1qþgrr Gganelutnan s-flLolb Gìupúrrr.-
GoreoiirGr.b.

2. 6,tmry $u.rm6õnùLl õq6oJl (Trolley Mounted)50 Kg -1 No Gìun6gpúur-- Gerouii@Lb.

3. ge!6leun6 uútJlfrç5rb 2 No 9 Kg DCP oran¿n glurmeoorriurroiioojr GìLrrrl¡$pLLr-rr-
GououiiSLb

4. gelGìeln6 uLbúìSgtb 4 ounoflæen oøurñ dìfúúl Gìunç6p$oe¡óæüur- GoleuiigL.b

5. rólairønganrriæ@¿bø Automatic Fire Suppression System LopULb Earthing 6ìrtrrq¡$gur-rL-
Gorøin@ú.

6. $u-.tø.løurùq ua¡¡fl¿bG'ìæør ø6ÐpÞÞ uúsó @q6 ro6öð1 GrpqøÐ,rþønolg1 peuiiøufn
' uu-roiu@øø s-g.ur etorTol peuiiøoÎoorry GlpnL.qufñ GoLólEigl ølerg$q¡aiæ

7. qeoæutfçd,æn$n oafip oldlorlìùq uouorææefu størlo6or-r.n, Goreuiir@rb.

8. uøollu¡rflqó uø¡Îìurnornæoil stmororqqtb d ÞGút-t uuJì¡td Gìrr¡f¡Jq¡tba; GerouiigLb.

9. $ un5tonuq onpanrrirøoir g;obzu glonpuJìeb oBø GpqqgoLb e--r-lGurrrÉri,u;øpii;u,
SìoouuJìob ooorggt uqnnrfl6a uL-ßouøiigLb.

10. ot-$onør rJìair rory gJurol GroþGloneirflr 6JÞt6xn¿b .at$lri;øto

11.

GìuEpn -' unarÈl euqqounr.u erÐelaln(Gìun)
øl-glnir DrcuLLú, 6uÐprir..- it 6L6ì)trfl
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TRANSLATED VERSION

TAMILNADU FIRE AND RESCUE SERVICE DEPARTMENT.
FORM 41

(G.O.No.250-3)

Na. Ka. No. L5098 I 82 I 2022
date: L3.L2.2022

Office of the District Offìcer,
Fire and Rescue Seruice Dept.
Cuddalore District,
Cuddalore 607001.

NO OBJECITON CERTIFICATE

Sub: Issue of No objection cert¡ficate for Places and commerc¡al buildings
where fire combustible - regarding.

Ref: 1. Letter of District Revenue Officer, (G) No.Cl133852612022 dated
L0.Lr.2022

2. Asst. District Officer, Cuddalore inspection repoft dated t2.L2.2022.

On 07.t2.2022 Mr.G.Arumugam, Assistant District Officer of Cuddalore

inspected the proposed new Indian Oil Corporation Petrol Bunk site comprised

in S.No.224Ll4, Ward No.3, Block No.58, Thirupapuliyur (Village) Cuddalore

Taluk and District. The fìre and rescue seruice depaftment is hereby issued no

objection ceftificate and permitted to establish on behalf of Indian Oil

Corporation to store class A 20000 Liters and class B-20K1 liters of Petroleum

products in a tank under the eafth in the inspected site with the following

conditions

Conditions:

1. Shall obtained necessary license from other depaftments.

fitted

2. One 50 Kg Foam Extinguisher instrument (trolley mounted) shall be
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3. 2 Nos. of 9 KG DCP fire extinguisher instrument shall be fixed in each

pump.

4.4 Buckets filled with sand shall be fitted in each pump.

5. Automatic fire suppression system and earthing shall be fixed in all

electrical eq uipments.

6. Store the water in a tank to extinguish the fire atleast for t hour.

7. No smoking board shall be affixed.

B. All the employees shall be trained with fire safety measures.

9. The Fire Extinguisher to be maintained with good condition to use at

all times.

10. After completion of construction shall submit report to enable for

reinspection.

11. It is informed to the applicant that if any one of the condition is

violated the no objection ceftificate shall stand cancelled automatically.

Sd.Xxx
District Officer,
Fire and Rescue Service Dept.
Cuddalore District,
Cuddalore

To
The District Revenue Officer (G)
Cuddalore District,
Cuddalore.
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GOVERNMENT OF TAMILNADU
WATER RESOURCES DEPARTM ENT

From
S,Arunagiri, M.E.M.B.A.
Executive Engineer (WRD)
Vellaru Basin Division,
Viruthachalam 606001.
To
The District Revenue Officer,
Collectorate,
Cuddalore

Letter No. lVa.PilE.Va.A3/K041(c )/ 2022 date: 13.12.2022

Sir,
Sub: No objection certificate - no objection certificate for stock and
sale of petroleum products at T.S.No.224Ll4 Ward No.3, Block

No.58, Thirupapuliyur, Cuddalore Taluk and District by IOCL -
recommended with conditions - reg.

Ref: 1, Letter R,C.No.C1l33852612022 of the District Revenue

Offìcer, Cuddalore dated 10. 1 1 .2022.
2. Letter No. KO.51/4.E.(GXKa)/2022 dated 9.12.2022

issued by the Assistant Executive Engineer (PWD), Vellaru Basin
Division, Cuddalore

In accordance with the request l't cited reference, in connection

with the issuance of no objection certificate for stock and sales of 'A'class

20,000 liters and 'B' class 20000 petroleum products at T.S/.No. 224114,

Thirupapuliyur Village, Cuddalore Taluk and District on behalf of Indian

Oil Corporation, this department's recommendations is sent as below:
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On the basis of the recommendation made by the Asst. Executive

Engineer W.R.D., Vellaru Basin Sub Division, W.R.D. Cuddalore after

conducting field inspection, there is no channels belonging to water

resources department at T.S.No.224Ll4, Ward No.3, Block No.53,

Thirupapuliyur, Cuddalore Taluk and District. There is feeding channel 90

meters away for the Appakulam belonging to Cuddalore MunicipaliÇ

Corporation. The Asst. Executive Engineer, Cuddalore has recommended

in the reference cited that no objection certificate may be issued with the

condition that a bridge shall be constructed so as to flow the rain water

during rainy season and also subject to the following conditions. This

recommendation is applicable only to T.S.No.224Ll4 Ward No.SB,

Thirupapuliyur, Cuddalore taluk and District.

1. It shall be informed that this recommendation is applicable only

to T.S.No.224Ll4, Thirupapuliyur, Cuddalore Taluk and District.

2. Small bridge in dimensions prescribed below to be constructed

between the Highway and the above said survey number, so that the

excess rain water during floods can easily flow.

3. It shall be informed that the bridge at least 1.00 meter breadth

and 1.00 meter height to the full length in between T.S.No.224Ll4, ward

No.3, Block No.58 an the Highway at their expense. The canal shall not

be closed.
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4, It shall be informed that the ground level of the bridge to be

built, shall be parallel to the ground level of the canal.

5. Work should be done without any obstruction or permanent

construction work in rainwater drainage area.

6. It shall be informed that if this department considers that there

is hindrance to the flood, this permission will be cancelled without prior

notice.

7, During the period of heavy floods, the applicant has to build

drainage system for the free flow of flood water with their own cost.

8. No claim shall be made that the petitioner has rights over the

adjacent area of T.S.No. 224t14, ward No.3, Block No.58,

Thirupapuliyhur, Cuddalore Taluk and District based on this permission.

9. Should not leave the petroleum waste water or other wastes in

the rain water drain.

10. It shall be informed that the Applicant shall not object when

this depaftment makes any changes or the place required for this

depaftment in future.

11. Since, the above site is below the level of the road, the hard

soil should be raised 2'feet above the level of the road.

It is informed that if the above conditions are violated, this

permission shall be cancelled without prior notice,

Sd/x x x
EE. PWD, Viruthachalam
Vellur Basin Division.
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TRANSI-ATED VERSION

HIGHWAYS DEPARTMENT

From
Thiru. P.Paranthaman, M.Tech., M.LE.
Divisional Engineer (H)
Construction and Maintenance,
Cuddalore.

To
The District Revenue Offìcer (i/c)
Collectorate, Cuddalore.

Thiruvalluvar Aandu 2053, Subakrithu year, Masi month, 15th day

Lette r No. 29 5 B/2 022 I E.Y a.A. 1/ d ated 27 .2.2023 .

Sir,
Sub: Cuddalore (Highways) Construction and Maintenance Division,

Cuddalore District - Cuddalore District and Taluk - No objection
ceftificate requested for stocking petroleum products at T.S.No.
224114, Ward No.3, Block No.58, on behalf of Indian Oil

Corporation Ltd., Thirupapuliyur issuance of temporary no
objection certificate - regarding.

Ref: 1. G.O.Ms.No25 highways and Small Pofts (HN-z) Department
dated 24.02.2022.
2. Letter R.C.No.C1133852612022 of District Revenue Officer (i/c)
dated L0.1L.22.
3. Letter No.763lE.Ya.A.12022 of the Asst. Divisional Engineer
(H) C&M dated L.I2.2022.

In the letter of District Revenue Officer, Cuddalore 2nd cited, report has

been called for issuing no objection ceftificate for stocking and selling of

petroleum products on behalf of Indian Oil Corporation at T.S.No.224Ll4, Block

No.58, Ward No.3, Thirupapuliyur, Cuddalore Taluk and District. The above

mentioned road is situated in the Siraikundru- Vellakarai-kumalangulam road,

on the right side of the (State Highway 138) at 214 Km. which is under the
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maintenance of Cuddalore (H) C&M Sub division under the control of the

Cuddalore Sub Division.

This depaftment has no objection for the issue of temporary No

Objection ceftificate for stock and sale of petroleum product in the above said

road subject to the following conditions:-

1. The area for which the petitioner had sought permission for stock and

sale of petroleum products is situated on the right side of the Siraikundram-

Velakarai-kumalangulam Road (S.H,138) at2l4 k.m. which is maintained by the

Cuddalore (Highway) C&M.

2. The petitioner shall undeftake construction work within his own land"

3. The construction shall be made 10.50 metrs away from the Highway.

4. The petitioner shall construct the petrol bank as per the Rules

stipulated in IRC-12-2009 and 20L6 and access layout.

5. The approach road shall be formed 30 cm lower than the existing

road.

6. A small concrete bridge shall be constructed across the approach

road so that rain water shall flow freely. Permission will not be granted for pipe

bridge. The petitioner shall obtain the prior permission of the Assistant

Divisional Engineer (H) C&M, Cuddalore before commencing the work at his

expenses.

7. The location of the petrol bunk shall not hindrance to the running

space of the road and if such hindrances happened necessary action will be
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taken to cancel the No Objection Ceftifìcate issued by the Highways

Depaftment.

8. No damages shall done to the things erected by other departments,

such as telephone cables, water pipes in the land belong to Highways

Department roads.

9. No permanent structure shall be raised in the roads belong to

Highways Department or Highways poramboke lands.

10. The individual shall give no objection ceftificate for selling his land at

the price fixed by the Government, when it is proposed to upgrade the

standards of the road or extension of the road.

11. He shall put the equipment prescribed by the Highways Engineers to

notify the place of the petrol bunk and caution board.

12, This no objection ceftificate is purely temporary. It is informed that

this temporary no objection ceftificate may be issued on the condition that the

owner or his men shall not claim any right.

Sd/ x x27.2.2023
Divisional Engineer (H)
C&M, Cuddalore.

Copy to:
1) The Assistant Divisional Engineer
(H)C&M,Cuddalore
(Requested to confirm whether the above conditions are followed)

2) The Assistant Engineer,
(H)C&M,Cuddalore
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OungoT:
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ArrgtpË j

uno¡Éu orqornir g¡E¡arnrfr ,

ougnri.

b.6.qU 4015 /2Q?/6neìrz .07.202.3.

pørr-ufkurnnro eneúE¡ - GìuúGrnólur oSl¡flocn - cugr¡rrfr ono¡Éurb

úDE¡rb o¡ùurb eaorGrurJ cr5lúr-rågúurb(MPl) tnn$t;9 r9onnri¡-58

Þ6rt6TrdDor 6røl,ir.2241 /4, 6Toui0 qoooumorfló Indian Oil Corporation

Iirni,"¿ flgorornir orfuro GuÉGrndlu¡ AutrOi,"{'-OOur1
'ø,arøgt áóononnr erSl¡lunnnn 6eúru gfl,uuilàùfr¿;,'u 'irrt¡tgl

Gonflurg'¡ - olcnroo¡uur g¡skiano ggtnl5l moéåùuËr-E
Groofkiøro gÍfl¿iroo glgtùqÞó' Ggnuñunc"

1. r¡no¡úu orgalnrú g¡g¡¡oroÊ ougutfr gotToofiot cApl crcøi:

p.o.4 1 Æ3 8526/2022 6non: 1 0. 1 1.2022.

2.@oùcrrEroral6 6gÞ awir.4U4Ù15/20225noï: 12.2022

3.ùroÉu olgortu e¡tguorot gxoÍrooflot gtdo{ñrt
pnon:27.06.2023

4. atLt$goonrur ggrûo¡ror¡ï ug@Jú Sorr er¡T 4urarnenfr g¡fåcoo
pron:04.07.2023

ouEt¡fr unorúuú, ougnfr o¡úlro r¡pgtrb Þorrb omrGu¡r erlÉuríigúuu(MPl),

ornfr@-3, r-fìonné-S8, F6rJ6rr6D6u e¡æír.2241/4, 6r6ùtp q6uødó Indian Oil Corporation

Limited $lEonnú g¡Þ6út gloofr ÉlO. gtp*ran$grdr ÐlGu ág,oiarte¡rTþ$ nøTuolü

grñ10n6 GluúGrnø6lu a5l$eon ugorrb - IX -nnug (gtrutorr¿ñ OuÉGr¡noúhu 6lun6úeoT

OO,:,q cúrorlirgt dct¡moørr o5l¡[uanon 6lcrúu¡ peouuflatîonro cndrg Gcrnfl

rnr.*r¡n øpø Glgnr-rïunø orbm$gùuúr- oqgornru ggrúornonrfh-rh oSlenrJooeør

gfl{iiorDø Gu¡irErrb Groþuç qo¡i¡flooan qogoufid;coo GlerirE urrTn¡o¡ 2-cü ongnb

@eirorg¡oroo oggrb Cpilú grofr6hor$ì6{ g¡gtúL5l coo¡åaùuÉr-O. ffi6ffi'o5ldt Groþuç

Oug6u,ø uno.rúu orgonnir g¡g¡¡orofr g¡aúooflour qo¡þnnflriiocuilouï Gurg
Groofleí;ano Gsnrúuúu$ó Gro$ug @u$c'urp $lo g¡onølol uarfl Grqi¡Glonoufr@tb

orúu gt6rn6uúr ggurorronfirut gól{å6no Glu¡irErrn nongfkåanouflcoør rfìnnargronEt

eufrr-îkídlGpom.

ør-Eitlï Þõr¡li¡ ornfr@-3, r5lonnó-58, EcËr¡orroulor e¡edr.2241/4, tÅ¡ 0.0850

6lp6óurfloir g¡ono¡riualufl Gro¡flGloronenuúr-gt Gr.o¡ilug uÉur dog6d,ø Gcffipnr? Gunott

Glgemqgrb dlp,åtø Gro$Cletr ¡66fI6rr6n6u t¡ædr.2229 -tit crronot ø-cnong. oronoåg
6lgúdl6ü E6ry gl6n6o u tttsír. 2221 úE$ú 2222, $dluiarfûólcü Mount Litra CBSC

School ø-onengt.

uonofluSlout onrbuo¡nrûú aor$Skågrb dr.o$ug GluúGryrrct¡ unÍó g¡eor-o6e E-fìroro

Gonltìqonon LloÐdlour uúunpnr¡fr dlo.nnuenól uoaû rtn8n dlflcüï 0tg6lpgú
(por¡onoozu c¡cuir.2241/4) $ìoouuSloü dlU,í,tø Gr.o¡ilønø GlerüErb {rndû6ù 6p$'-uúr
Slanorind;øùuúu zuonr¡úuu$$oû "uoqfeon" Slp arnnnnrurrb gfúg onú@ùuúOonon$.
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e¡o oranryúuu¡fi$oü uúunEr¡f $Ì-unan (u1g$) GluúGryneü uniÉ gqoouôæùu@tb

Violet $lp orourneuurrflúu onÉuúuú@enorE 
,

Gugurb ur]-rgrrflorn 6ìttb F6û6n6rDor srwir.2241/4, aír GlganqprÌr Sl$d,g *
Gra$6lcü 19.2 +17.7-,fi-ut' 1 SO.S.'f) ouqprir 146'f, dtÞqp,¡^- an-ó19 9glü-"IT \
31.4rf, Gr.o¡i¡qprb 39.0 r.fúuñ qüo e-ononE. 6ìdlui, ( uúun úloÉÉlui¡) orr-ug$ r-oÉ@rn

ounr ¿Od c.rf¿r-fr ug$ujló $luúGrnot¡ uniri¡ g¡ørroriie e-¡fìooro Gæn¡rúuú@ooun$.

0$ SlU.i4g Gr.o¡fiono OcrirE¡rb 12.2 ß to 14.0 rfúuri orr-å19 6lppg gl6o](9!6iürLut

ffi,r,nui,bCUngt uuurp,n¡qgoulLru SloÉdloÛ ClgnnwÉSloir 19'0d ouåo 6løpg

donpÉlptEú or-*ono oluug$l r.oú@rb Violet Slp arouñoowúl¿O onúunùuúOonong¡'

ggo Mount Litra CBSC School ornbúGìuonú+ptørb Ðispeusing Unit g[orDtotu E-anon

üdfO,ø6 Srouufló gg dÉufr SouruGlorofl og*gl onoïunnE uouufla¡unn

6lg¡fl$$d¡ConondGPoT

@mnmúq: Glgrufrq ggarøurnieon gnåooü

ougrñ.

ìo

f

i
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From

J.Vijay Anand

Tahsildar,

Cuddalore.

TRANSI.ATED VERSION

To

The District Revenue Offìcer,
Cuddalore.

R.C. B2l401512022 Date: ...7.2023

Sir,

Sub: No Objection Ceftificate - Petroleum Rules - Cuddalore

District and Taluk - No Objection ceftificate for stock and sales of
petroleum products on behalf of Indian O¡l Corporation Limited at
T.S.No.224Ll4, Block No.58 Ward No.3, Karaiyeravittakuppam
(MPL) requested - report - submitted - fufther report sent - Reg.

Ref: 1. Letter R.C.No.Cl133852612022 of District Revenue Officer,

Cuddalore dated t0.L1.2022.
2. This office letter No.B2l401512022 dated ...L2.2022

3. Instructions of District Revenue Officer Cuddalore dated

27.06.2023
4. Report of Deputy Inspector and Sub Inspector of Suruey

dated 04.07.2023.

In connection with the application of Thiru Æhaganandan

S/o.Krishnamurthy in Form No. IX under Petroleum Rules as agent of Indian Oil

Corporation Limited to issue no objection certificate for stock and retail sales of

petroleum products at T.S.No.224tl4 Block No.58, ward No.3,

Karaiyeravittakuppam (MPL), Cuddalore Taluk and District has been enquired

by the Revenue Inspector and after receiving his repoft field inspection has

been conducted and report has been submitted in the offìce letter 2nd cited.

During the field inspection of District Revenue Offìcer on his instructions, the

fufther report might be submitted after the suruey of the field by the Deputy
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Inspector of Suryey and his repoft has been received and I am now submitting

my further repoft as below:-

Field survey has been conducted for T.S.No.224tl4, extent 0.08.50

Hect., Block No.SB, Ward N0,3, Cuddalore town on the south side of the above

patta land, there is a road running east west in T.S.No.2229 The Mount Litra

CBSE School is located on the south of the above said road at T.S.Nos. 222L

and 2222. The road running in between the compound wall of the above said

school and the patta land of this Raja S/o.Ramasamy, where in establishing of

petrol bunk is shown in yellow colour in the sketch attached to this letter and

the portion proposed for setting up petrol bunk is shown in violet colour in that

sketch.

The land belong to the pattadar in T.s.No.224tl4, admeasuring on the

south L9.2 + 17.7 Meters (36.9meters) running east west on the east 31.4

meters running nofth south and on the west 39.0. meters. In this, the portion

applied for the proposed for setting up petrol bunk is (in patta land) 400

sq.meters. It has been shown the north portion on the south portion of patta

land on the south side of 19.0 meters running north south by the road I2.2

meters to 14.0 meters running east wet alone is shown in violet colour. I

humbly submit that there is a distance of 33 metrs in between the proposed

dispensing unit and compound wall of Mount Litra CBSC School.

Sdxxx
Tahsildar, Cuddalore.

Encl: connected records.



Pl. n. Umaiyakunjaram, M.Tech, ph.D..
District Environmental Engineer,
Tamil Nadu Pollution Conlrol Board,
Plot No A3, SIPCOT lndustrial Comptex
Kudikadu, Cuddalore - 607005.

From,

The District Collector,
Cuddalore District.

To,

l _2!!L,tJt,ti
,J

t
L

TAMIL NADU POLLUTION CONTROL BOARD

sub: Tamil Nadu Pollution control Board - o/o. DEE, cuddalore -
Proposed Petrol and Dieset storage and Retail outlet to be located

at T.S.No.224114,Ward No.3,Block No.Sg of Cuddalore Town,

cuddalore Taluk,cuddalore District on behalf of Mis.rndian o¡r

Corporation Ltd - Observation and remarks furnished- Regarding.

Ref: 1. The CPCB in O.M. No.B-130111112019-20/AQM/10802 -10847 dated

07 I 01 12020. (copy enclosed)

2. The District Collector,Cuddalore vide Lr.R.C.No, C1133852612022

dated:03/0812023.

*t*ir*

:tEE¡87-
\72 &8

Lr d

Sir,

ln the reference first cited,Central Pollution Control Board has issued

guidelínes for setting up new petrol pump in compliance of Hon'ble NGT order dated

1BlO1tZO19 in O.A, No.86/2019:Gyanprakhash @ Pappu Singh Vs Gol & ors in which

the siting criteria states that

"New Retqil Outlets shall not be located within a radial distance of 50 meters

(from fill point/díspensíng units/vent pipe whichever is nearest) from schools, hospitals

(10 beds and above) and residential areas designated as per local laws".

ln case of constraints in providing 50 meters distance, the retail outlet shall

ímplement additional safety measures as prescribed by PESO. ln no case the distance

between new retail outletfrom schools, hospitals (10 beds and above) and residential



þrh
areadesignatedasperlounllawsshallbolessthnnS0meters'Nohightensionline

shallPass over the retail outlet

Furìher,lsubmitthattlreProposedsìtaforPetrolandÐiese|storageand

RêtâiloutìetlocatçdatT.$.No.?e41/4,WardNo.3,BlockNo.SSofCuddalorèTown'

cuddalore îaluk,cuddalore Diçtrict was inspected by tlris office cn 04'08'2023 and the

following observations wete nrade-

..Nosclrools'ho*pltalstl0bedsandabove)andresidentialareaswere

tocatedwitlrinaradialdistuncgofS0metersfromthedispensingunit

oftheproposedsit*.HowevorlonêschoolnamelyMountLiteraZce

SchoolgateonNorthsidoislocatedatadistanceof3Smtothe
proposodretailoutletuispgnsingunitlocationandSchoolbuildìngis

located 39 m to trr* propol.o rnrrtt outlet Dispensing unit looation"'

TheProposedPetrol&DieselstorageandRetailouttettobelocatedat

T'S'No.2241l4,Ward-3'Block.SE,ofCuddaloreTown,GuddaloreTalukandDistricton

beharf or Mts.rndian oir corporation Ltd satisfies the guiderines issued by the cPcB in

0.M.No.B-13011/112019.20140M110802-10847dated0710112020forsettingupnew

petrolo'Tunn"r, 
r, per cpca letter No.B¿g016lRoi3wilpcr"'¡r2::::i"i*'

30.04.2020, the Autgmobile fue| outlets (only dispensing) facìlity is exempted from the

purview of Consent Management'

This is submitted for favour of kind information please'

X !*rx*,i,'M
oiétrìct Environme

tí*ii'Ñåii,' pottution control Board'

k¡ Cuddalore'

I

Ëncl:As âbove'



Ref: Cll33a5.26/2022
I)ared: ât4o8.2o/23

o

collecto"'" o#f
Read:-

1. Application of Divisional Retail Head, Indian oil corporation
Ltd., Trichy Division ofrîce Ref: TCHDo/Thirupapuliyur,
Dated: 02.11.2022.

2. District Fire officer, cuddalore [,r. No, lsOgs/El2/2ozz,
Dafed: 13.12.2022.

3. The Execulive Errgineer (water Resource Department), vellar
Basin Division, pwo - virudhachalam. r,r. r.lã. - -7- nÃí¡,,a-.i I
Gør¡.4 t(C)/2O22, Dated: I 3. 12.2,022.

4. Superintendent of Police, Cuddalore, Lr.No.
cl /3536602 I 2022, Dated: 27.O2.2O29.

5. ;lor1t Dyggt-ol_(A_griculture), Semmandalam, Cuddalore,
Lr.No.r¡:2 I 5620 I 2023, Dated.Og:OS.2029.

6. Revenue Divisional Offìcer, Cuddalore, Lr. No.
K:Dis:A2 I 4557 12022, Dated: Z:i,O.OI.2O2g.

7. Assistant Director, District Tówn and Country planning,
Cuddalore Lr.No. IggO /2022l6,an , Dated.24.OS.2A2} "'

8. pistrict Environmental Engi4eer, Tamil Nadu pollution
control BoTg Lr.No.DEElrNpcB lcuD lF-r84g /TECH/2ot23,
Dated.04 .O8.2023

and

NO

, CLASSIFICATION
r-

Petroleum Class "A' (MS)

Petroleum Class .B' (HSD)

Cuddalore.

Circle, Capper
tion

CATE

TOTAL OUANTITY

2OTOOO Ltrs.

2O,OOO Ltrs.

with reference to the applic4tion, dated: oz.lL.2o22, submitted by
M/s. Indian Oi! Corporatiqn Ltd,r ând'in pursuance of rule laa of thá
Petroleum Rules, 2oO2, there is nô objection ior granting ti".rr*. *,¿a,. ,ir.
Petroleum Rules, 2oo2 to M/s. Irrdian oit coiporatíon Ltd., Address;
Trichy Divisional office, "Triveni" grd Floor, B,gs, shastri Road,
Thitlai Nagar, TRrcHy- 620 o1g, storage of perole.r* proJ""r. i" trcì,
premises at sunrey No.224Ll4, ward No.3, Block No.sg,
Thirupapuli5rur, Cuddalore Taluk, Cuddalore District, Classified as
"wet" Land and an extent of o.o8so sq.m., of Karaiyeravett4kr¡ppam
(MPLI, cuddalore Taluk, cuddalore District, Tamil uaau statë .* iïò*n
in the site plan duly endorsed and enr:losed herewith.

Total of all classes of Petroleum 4O,OOO Ltrs
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1. The foliowing particulars havr: been considered while issuing this n..r
objection certifîcate, that *

a) Possession of the site by the applicant is lawful and auth orization
from land owner (or) lease holder for developing premises under
these rulçs for storage of Fetroleum products.

b) Interest of Public, specially the facilities like schools, hospitals or
proximity to places of public assembly and the mitigating
measures, if any is provirled.

c) Traffic d.ensit5, and impaçt on traffic.
d) conformity år proposa]' to the local (or) area development

planning
e) Accessibility of the site t.o fire terrders in case of emergency and

preparedness of fire services for combating the emerg"rr.i"".-
f) Genuineness of pürpose ;:

g) Any other matter pertinent to public safety.

2. Ttie applicârrt shoutd *Cry fotlow' all the conditions
pre'scribed in the Annexure

Encl: Annexure

Collector

To: Indian Oil
Trichy Divisional O

"Triveni" 3td Floor , B-35 t
Thillai Nagar, Trichy - 620 01.

Copy To: The Joint Chief Controller of .Explosives,

A & D - Wing, Block 1-8, li nd Floor,
Shastri Bhavan, 26.Haddpus Road,
Nungarnbakkam, Chennai - 600 006.

Copy to: Superintendent of Polic:e., Cuddalore.
Copy to: Revenue Divisional Officer, Cuddalore.
Copy to: District Fire Officer, Cuddalore
Copy to: The Tahsildar, Cuddalore.
copy to: The Executive Engineer, water Resource arganization,

Vellar Basin Division, pubtic Works Department,
Virudhachalam. (to monitor where the conditions are followed by
the petitioner and send the report)

Copy to: District Environmental Engineer,
Tamil Nadu pollution control Board, cuddatore District.

copy tor supertending Engineer, cuddalore circle, capperhills,
Tamilnadu Generation ancl Distribution Corporation Limited.



ô
-t)- 2,7

Annexure

Terms & Conditions

D.F.O. Fire Department i

1. Necessary licenses should be obtained from other departments
concerned.

2. One 50 Kg Trolley Mounted should be fitted.
3. 2 No. of 9 Kg. DCP type fire extinguishers should be fixed for each

pump.

4. Four buckets filled with sand should be installed for each pump.
5. Automatic Fire Suppression system and Earthling should be fîxed for

electric equipments.

6. store water to extinguiqh ttr" fire for at least an hour.... \ '--
7. No smoking boards, hdt}tl'ë ih,--.'". numbers should be displayed.: '::" 

\"_

8. All workers should bdtrained,w-f{.}i'{re safety measures.
9. The fire extinguisher plib_-gld r,3rr,¡lilt.ined with g"rd condition and to'<:Á'r.t Þ. 'âti'17.1

use at anv situarion #'-.'.ç,e$ $d.rÞ.å,$ Building cod.e of rndia and
Government rule. ':.ti..', ,'i ir,it .,Y;",')l {'

10. A report should be subr4i{"ä"',gþi åompleting t}re constructions for
Re - inspection.

11.Any deviation in the adove condition the NOC wilt be automatically
stands cancelled.

1. The recommendation of"NOC only,.applicable fpr Cuddalore Distric.t,
Cuddalore taluk, Thirupapuliyur'wet iand area in Survey No.224l/4,
Ward.3, Block No.58.

2. 
^ 

Small bridge shoutd be constructed between the áoou" survey
number and the highway to provide a d.rainage facility for the flood
water during excessíve floods.

I

:

r

I

:

:

I
4

.a
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3. R.C.C Small Bridge should be constructed between Survey No.2241.¡'4. ,

ward.3, Block No.58 and the canal across the highways, at least 1.00
m width, 1.00 m height and full length, at their own cost. The canal
should not be closed.

4. The ground" level of the bridge to be built should be parallel to the
ground level of the other part of the canal.

5. work should' be done wrthout any obstruction or permanent
construction work in rainwatcr drainage area.

6. If any interruption to the frep flow of excess water is noticed the NOC

is liable to be cancelled without any p¡ior intimation.
7. During the period of heavy floods, the applicant has to build drainage

system for the free flow of fldo,d water with their own cost.
8. Except the earmarked surv'ey No.224l/4, ward.3, Block No.sg the

applicant should not chinrlrights any other surrounding survey
number. 

i

9. Petroleum waste items should pot be left in nearby drain.
10. The petitioner should cooperqte with the Water Resöurce Department

in the future when it need.s the lâ¡¡d or makes any changes to the
land.

1 1. Since, the above site is bek¡w ihe level of the road., the hard soil

. should be raised 2' îeet above the level of the road.
l2.If any violation noticed on the conditions stipuhtéd in the NOC is

liable for cancellation.

Colleotor



lndian Oil Corporation Limited

INVOICE UNDER RULE 11 ol Central Excise Rules

We hereby certify that the goods covered by this
document have suffered applicable Taxes on clearance

PAYER .361712 SFI AKJ AGENCY

Ouantltt Unh

Supplier TAN: DELl09652G

BIO.DIESEL BLENDED HSD EXEMPTION UNDER NOTIFICATION
1 1 12017 DT. 30.06.201 7, 2A2002 DT. 1 3.05.2002, 1 3/201 I DT.
02.o2.2018&0312021 Df .01 .02.2021 .

hem Material Code/ Malerlal Dsscrlptlon
10 50750 HSO-BSVI"B5

BASIC DESTINATION PRICE

JlN6 A/Fì Vat Payable

ZôST Â{d;tiüd vAT (Arnl)

Tilk no: SUPl Ctrnp No{s) 3, DensityOlS: 829.600

Smple no: 4 1 4 1 fi @41 31 1 V¿V¿3

Bay No.: I

ZBND FoJnd¡ng Diferenc€

7W5.620 KL

1 1.000

9620(XÐ KL

w182.48

33460.07

38480.00

376122.55

4.000

4.000

KL

KL

' Bsto Unlt HSN code
271020 tO

Total ld maler¡al

Total

0.45

Doc.Name TAX INVOICE
& number

2g2$141gV¿3æ7

Form No AC4 314
Del Mode Road
Cont Code 11039981

SAP Entry no. 772434618

T.T.No. TN1540576

Den@ 15 829.60

Date 31-Oct-23
Time 2j22
Rem.Datey'Time

Delivered

IDS FUEL ÀGÉNCIES

(Mob No.-8056041903)
AGENCY

INDIAN OIL DERALER
WARD NO3 BLOCK NO 8
CUDDALORE 607004
45142 Tamil Nadu

AHFPA4122M

æ1712
SRI AKJ

Code
Name & Address

C.E.D¡vis¡on

C.E Commissionerate

PAN

Destn.

ü.E.Regn.
C.E.Range

SuPPller

Tin :33270460111
4141 (ClN:L23201MH1959GO1011388)
Asanur TOP
Sy. No: 365/4 (Parl)
Asanur Village, Ulundurpet Taluk
Kallakurichi 606305

LST: NA

AAACI168lG
CST: NA

PL-m DIP-Cñ OTY'kl

Del¡very no. 095172409 / Sales Order 0368108278

Prwis¡of,al Ba¡ance Subjecl lo reconc¡l¡aliof,: 0.00 ( )

0/.25291715

*\ l¡!

138.0 109.6 4.00't37.7 109.8 4.m
137.7 109.9 4.00

P O 'el. 231 O31 1 725204246

DUTY PAID

Sea¡/Lock no:439 & 44o:KEY:BLH T2 439 & BLB T2 440
This document is digitally iqneg-

Sisner: HIMANSHU N¡c#;/ )
Da"te: Tue, Ocl 31, 2023 21 :{3f ISI

PREPAFED
BY Jigin"t to, auy",PAGENo 1 /1INR Three lac seventy-s¡x thojsand me hundred twenty-

three only.

AUÍHOBISEO B\ RELEASED BY For:
INDIAN OIL CORPORATION LTD

CUSTOMER'S
SIGNATURE i SEAL

TRANSPORTER'S AUTH
RÉP SIGNATURE/SEAL

00516235
lerl¡lied that the particulars given above are true and corecl and
he amount ¡nd¡cated tepresents lhe pr¡ce actually charged and
hat there ¡s no flow ol add¡l¡onal cons¡deration d¡reclly or ¡ndirecll)
rom lhe buyer.
)RE-AUTHENTICATED BY

REGD.OFFICE:lndian Oil Bhavan, G-9 Ali Yavar Jung Marg, (EAST) Mumbai

"Say no to Corruption; Comm¡t to the Nation"



BTFORT THE NATIONAL
GREEN TRIBT'NAL

SOUTHERN ZO¡TE AT
CHENNAI

O.A No. L78 of 2023

REPLY AFT'IDAVIT FILED 8TH

RTSPONDENT WITH ANNEXT'RT

M/S M. MUTHAPPAL, 522 1 L982
S.A"IITH, 347912023

COUNSEL FOR THE 8TH RESPONDENT

Mobile No,9444O 262L9


